Title: Requested the Government to direct the authorities to reduce the minimum qualifying percentage fixed by the
Kendriya Vidyalayas for admission of students to class Xl to conduct CBSE examinations parallel to regular Board
examinations of the State Government.

SHRI K.H. MUNIYAPPA : Sir, this is regarding the procedure of admission of students to Class Xl in Kendriya
Vidyalayas affiliated to Central Board of Secondary Education (CBSE).

Kendriya Vidyalayas have set a minimum qualifying percentage of 55 per cent for admission to Class Xl in Science
and technical streams, and 50 per cent in humanities. State Government has prescribed no such minimum
qualifying limit. Deadline for admission in State Government colleges is already over by the time the list of Kendriya
Vidyalayas is out. Thus, students are unable to get admission either in Kendriya Vidyalayas or in the State
Government colleges. | would request the Government to direct the concerned authorities to reduce the minimum
qualifying percentage from 55 to 50 for admission into technical streams and below 50 in case of humanities.

| would also request the Government to ensure conducting of CBSE exams parallel to regular Board examinations
of the State Government so that students will have equal opportunity of higher education under the State Board as
well as in Kendriya Vidyalayas.

The CBSE has conducted compartmental examinations on all-India basis up to July 31, 2001. Valuation of answer
scripts is likely to take some time. On the other hand, Government of Karnataka has fixed 14! August, 2001 as the
deadline for admission to Class X, with late fee. Students passing out of these CBSE examinations will not be able

to seek admission under State Board if the results of CBSE examination are not declared latest by 10" August,
2001. If results are not declared by then, they will lose one academic year.

In Class X Mathematics Examination held on 30" July, 2001, one of the questions given was out of the purview of
the syllabus prescribed, which the students could not answer. | would request the Government to direct the
concerned authorities to grant grace marks in that particular examination so that students would not have to suffer
because of loss of marks because of that question.
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MR. SPEAKER: This will not go on record.

(Interruptions) *
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SHRI K.H. MUNIYAPPA : Sir, the hon. Minister has not replied to my query....(Interruptions)



